CENTRAL ADMINISTRALLVE TﬁIByNAL
PRINCIPAL BENCH, NEW DELHI
OA-1036/98
New Deihi this the 26th day of March, 2001.
Hon'ble Sh. S5.R. Adige, Vice-Chalirman(A)
Hon'ble Dr. A. Vedavaill, Member(J)
Sh. A.V. Lakshml Narayna
S/0 Shi. A.S8.N. Sharma,
R/o Plot Wo. 432, K Block,
Street 12, Mahlipalpur Extension,
New Deinhl-37. e Appllicant
{through Sh. A.K. Bhardwaj, Advocate)
Versus
1. Unicn of India through
the Chairman,
38C, Block No. 12,
CG0O CompleXx,
Lodihl Road,
New Delhi-3.
Z. UESC through
the Secretary.
UPSC, Dholpur House,
New Deliri-11.
3. The Reglstrar,
CAT., 6%, Poio-1,
Jodiipur Bench.,
Jodhpur-34z 000,
4., Surekha Srivastva
C/0o S3C Biock No.12,
GO Compiex, Lodhl Road,
New Deini-4. .... ERespondents
{through Si. VB3R Krishna, Advocate)
ORDER (ORAL)
Hon'ble 3h. 3.R. Adlge, Vice-Chairman(A)
Heard botn sidesg.
Z. Sthri Bhardwa} states that he has
peen ablie to contact his client despite his D

fforts.
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. In this connection, Shril Krishna
that even otherwise applicant fias Deen
Jodhpur Bench of Central Administrative

. The O.A.
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